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Mr. Speaker: So the modified re
port of the Committee is agreed to. 
Now we take up the Bills.

15.43 hrs.

CHILD MARRIAGE RESTRAINT 
(AMENDMENT) BILL—contd.

Mr. Speaker: The House will take 
up further consideration of the fo l
lowing motion moved by Shri D. C. 
Sharma on the 22nd February, 1963:—

“That the Bill further to amend 
the Child Marriage Restraint Act, 
1929, be circulated for the purpose 
of eleciting opinion thereon by the 
31st October, 1963.”

Shri D. C. Sharma may continue his 
speech.

Shri D. C. Sharma (Gurdaspur): 
Mr. Speaker, Sir, I am asking for 
something very innocuous and harm
less from the Members of the Lok 
Sabha. I request them to permit me, 
through the Lok Sabha, to circulate 
this Bill so that public opinion on it 
is invited. I feel that public opinion, 
when it is solicited will be very much 
in favour of this Bill.

Sir, you will ask me why I have 
brought up this Bill in this House. 
Sir, the Child Marriage Restraint Act 
was passed in 1929. We are now in 
1963. So many social changes have 
taken place during the last 34 years. 
So much of social transformation has 
gone on in my country during the last 
b o  many years that the time has come 
when in conformity with the spirit of 
the age, in accordance with the exi
gencies of our social circumstances and 
in conformity with the necessities of 
our planning, we should raise the limit 
o f age for child marriage. In 1929 we 
put the limit of 18 years for a male 
child and 16 for a female child. Obvi
ously, Sir, there is very little difference 
between the ages of the two, and that 
does not make for, what may be call
ed, eugenic marriages. I request this

House to raise the age limit of a male 
child to 21 and of a female child to 18*
I say this for the following reasons. I 
am not going to talk about a male 
child because I think so far as our 
religions go they have prescribed the 
age of marriage for a young man to 
be 25. I am not asking for 25, I am 
asking only for 21.

An Hon. Member: What is the logic 
in it?

Shri D. C. Sharma: There is no 
logic in it, but there is a social neces
sity for it.

I am submitting very respectfully, 
Sir, that so far as the age o f the girl is 
concerned it has got to be stepped 
up for the following reasons. In the 
first place, our girls are taking more 
and more to education and as educa
tion advances the age limit also 
advances. I know that there is not so 
much of literacy or education up to 
this time amongst girls, but I think 
as time passes the girls will attain 
parity with boys so far as education is 
concerned. Sir, the more the number 
of educated women, the greater is the 
need to raise this age limit for 
marriage.

My second point is, when this Bill 
was passed we had very few, what 
I call, working women. By working 
women I do not mean women working 
in factories but women who take to 
careers, who become members of the 
Indian Administration Service, Indian 
Foreign Servicet who become members 
of other services and who also try 
to earn their living on their own. 
This tendency on tJhe part of our girls 
and our women becoming earning 
members of the society is growing 
every day.

15.47 hrs.

[ D r . Sa r o j i n i  M a h is h i  in the Chair]

As soon as this tendency starts 
showing itself, I think the age limit 
has got to be raised. Sir,
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An Hon. Member: Say, Madam.

Shri D. C. Sharma: I tell you, the 
Chair has no sex; it does not matter 
who occupies the Chair.

An Hon. Member: You are right.

Shri D. C. Sharma: Thirdly, Sir, we 
are living in an era where industrial
isation in India is advancing very fast 
If you compare the agricultural com
munities with industrial communities 
all over the world, you will find that 
so far as the agricultural communities 
are concerned their age-limit is very 
low whereas the age-limit of indus
trial communities is automatically rais
ed. India is in the process of industria
lising itself. We are trying to attain 
self-sufficiency in every sector of our 
public and national needs. In view 
of this, when this process itself is 
going on very fast, I think we should 
also raise the age-limit for child 
marriage.

One of the most disquieting facts in 
India is the rise in population. What 
has happened to our First Five Year 
Plan, the Second Five Year Plan and 
the Third Five Year Plan? In the 
Third Five Year Plan we budgeted for 
a particular rise in population. But 
what has happened? The rise in 
population has been much greater 
than was anticipated by our wonder
ful statistical organisation, which is 
more often in the wrong than in the 
right.

Dr. M  S. Aney (Nagpur): What
difference is it going to make by rais
ing the age-limit by two years?

Shrmiati Lakshmikanthamraa (Kha- 
mmam): What about war with
China? /

Shri D. C. Sharma: I am coming to 
that. There is a steadily accelerated 
growth in the rate of population from 
11*19 in 1921-31 to 14*23 per cent in 
1931-42 15:34 per cent in 1941-51 and
21.49 per cent in the past decade. If 
we go on multiplying at this rate, I 
believe there will be an increase of 
about 94 million in our population by
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1971.. This rate is very alarming. If 
we go on multiplying at this rate, our 
plans will not be enough to increase 
our standard of living and we shall 
not be able to increase our per capita 
income, our national income and all 
that. It has been asked: why should 
we reduce our population?

Shri Bhagwat Jha Azad (Bhagal- 
pur): What is the contribution of the 
hon. Member? *

Shni D. C. Sharma: The “hon. 
Member” is a widower for the last 29 
years. So, what do you expect from 
him?

I was submitting very respectfully 
that so far as thie increase of popula
tion is concerned, vis-a-vis our stan
dard of living, I can assure you that 
even if we go on increasing at the 
normal rate, there will be no difficulty 
and we will have enough manpowc 
and other kinds of power to fight the 
Chinese. So, I do not think we shouh 
be afraid on that score in any way.

Therefore, in my opinion, every
thing points in the direction of rais
ing the age-limit. I am sure this Bill 
will have the unanimous support of 
not only the male members but also 
the female members of this House. It 
is inherent in the exigencies of t/he 
situation that we should try to raise 
the age-limit. I feel that this Bill 
should be sent for eliciting public 
opinion. After that. I will again 
come to the House for the passim? of 
this Bill.

Mr. Chairman: Motion moved:

“ That the Bill further to amend 
the Child Marriage Restrain Act, 
1929 be circulated for the purpose 
o f eliciting opinion thereon by the 
31st October, 1963.”

Shri S. M. Banerjee (Kanpur): Mr. 
Chairman. I have gone through the 
provisions of the Bill, and I congra
tulate the hon. mover, Shri D. C. 
Sharma, for bringing forward this 
Bill. Though he is a widower for the
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[Shri S. M. Banerjee] 
last 25 years, he has agreed to touch, 
upon this most important point of our 
Bocial life. Now the question arises 
whether the child marriage which was 
prevalent in our country had served 
any purpose and whether it is still 
necessary. There is a fight going on 
now in the country between negotiat
ed marriage and love marriage. In 
the olden days, senior members of this 
House who are much older will bear 
me out, there were not so many cases 
of divorce as today. Is it due to the 
faulty marriage system or social as
pects or economic depression or thing! 
like that? Or is it due to the chang
ing over from the old to the new sys
tem? That is the main question for 
us to consider now. Shri Sharma has 
stated clearly in the Statement of 
Objects and Reasons:

“If we are to survive as a virile, 
robust and progressive nation, and 
if we are to raise the standard of 
living of the masses, we must pro
tect the health of the youth and 
check the growth of population 
and both these objectives can be 
achieved by raising the age for 
marriage."

He has stated in his speech that the 
correct age of marriage should be 25. 
There is no such age-limit, so far as 
the question of marriage is concerned, 
at least in our country. Today a man 
can marry only if the U P  SC or the 
Railway Service Commission takes a 
sympathet;c attitude regarding his ser
vice. Otherwise, he cannot marry, 
irrespective of whether he is 25 or 
35, the son of a rich man or a poor 
man. So, the question to be considered 
is not the age-limit for marriage, whe
ther it should be 25 or more, but the 
physical development of the person 
concerned. A man may be quite 
mature at 20. So, I do not know why 
the age-limit should be 25, 21 or 22. 
Really speaking, in a way, one can 
say that 25 should be the age when a 
man should get married. Then he is 
quite conscious of the responsibilities 
that he is about to take up, and he

follows the mantras which are recit
ed at the time of marriage and he 
takes up the responsibility of looking 
after the girl. Sof from that point of 
view, the age-limit of 25 is correct 

Then he goes on to say:
‘Tertility is highest between 

the ages of 15 and 25 and there
fore raising the age of marriage 
will go a long way to solve our 
economic, health, medical, mental, 
moral and other problems.”

I do not know whether he is advocat
ing family planning, which is entirely 
a different matter altogether. Also, I 
do not know whether he has taken 
any medical advice on the question 
whether fertility is at its highest bet
ween the ages of 15 and 25 or whe
ther it starts before 15. In any case 
by this amendment he seelks to sub
stitute the words <4twently-on” and 
“eighteen” for the words “eighteen** 
and “fifteen” respectively. He also 
wants to omit the words “above eigh
teen years of age and” and insert the 
words “years of age” after the word 
“twenty-one”.

I am against the system of child 
marriage. It should be abolished II 
ig one of the worst evils of our coun
try. Still we can see many fami
lies in the rural areas where a child 
is married when he is fast asleep and 
does not know what is taking place. 
When he wakes up he finds that his 
wife is six inches taller than himself. 
There is a popular song in the rural 
areas, in the villages "sjt?
The girls attain maturity quite early. 
So, she is quite mature at the time of 
marriage. But the boy remains a boy. 
Naturally, it is a popular sonf 
throughout the country, at least ih 
Bihar and Uttar P ra d e sh "^  ^
It means that he remains a play mate 
throughout his life and he does not 
take any responsibilities. So, I am in 
favour of circulating thij Bill. I 
would like Government to consider 
all aspects of this Bill and, if ne
cessary, bring a Bill of their own m 
that this evil can be eradicated 
our country at an early date.
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Shrimati Renuka Ray (Malda): 
Madam, first I should like to congra
tulate Shri Sharma for bringing this 
Bill, because I feel it is already over
due. It is a good thing that he has 
thought of bringing forward now. He 
has put forward a very innocuous 
suggestion that the Bill be circulat
ed for eliciting public opinion. I am 
mire, Government can have no ob
jection to it.

I remember those days in 1929 when 
Child Marriage Restraint Act was pass
ed and how there was tremendous 
agitation amongst the orthodox ele
ments in the country against it. To
day things have vastly changed. Tre
mendous progress has been made and 
the conditions that obtain even in the 
rural areas of those days are now very 
different. Shri Sharma talked about 
the condition of women in cities and 
towns where they are earning mem
bers of society now and take up many 
careers. But even in the rural areas 
where perhaps in some places one still 
sees child marriage vast changes are 
coming about. Changes having come 
about in this way there seems to me 
that no objection can be raised to it, 
that is, against raising the age from
15 to 18 for girls and from 18 to J1 
for boys.

16 hrs.

As the hon. Mover of the Bill has 
pointed out in the statement of ob
jects and reasons, the raising of the 
age of marriage will go a long way to 
solve our economic, health, medical, 
mental, moral and other problems. He 
has put it in a nutshell. There is no 
doubt that we shall be able to cope 
with all these problem*. He has 
spoken about the population problem. 
I remember, in 1929 when th:s sub
ject of family planning was first moot
ed at the “All India Women’s Confer
ence/’ the women who brought it up 
were almost considered beyond the 
pale that they should bring up <?uch a 
subject. But today, we know, whatever 
be the reason—it is economic reasons 
mainly—there is a great difference 
and it is a part and parcel of the pro
gramme in our plans of development

We want things to happen so that 
families are of such a size that those 
have to bear the responsibility are 
able to look after their children and 
that the mother’s health is not spoilt 
on account of it. All these reasons 
make it all the more necessary that 
the girls’ age be raised from 15 to 18. 
At 18, from the health point of view, 
she is in a better position to bear 
the responsibility of motherhood and 
she is better educated also. She will 
be able to cope with the bringing up 
of the citizens of the future.

Apart from that, the hard and press
ing problem, the economic problem, erf 
the growth of population which is 
almost on a point of defeating our 
plans will also be met, somewhat. 
Therefore I can see no reason what
soever Hot the Government [not to 
agree to this. I feel that if the hon. 
Member had even suggested that this 
be sent to a Select Committee, the 
Bill could have come back from the 
Select Committee and be enacted quic
ker. But, in any case, as he has mov
ed that it be sent for elicit5 ng public 
opinion, I do hope that the Govern
ment will And it possible to accept 
this and to see that this measure, 
which is a very healthy one and is 
in consonance with the ideals and ob
jectives of the society of today, is 
taken up and enacted eventually.

With these words, I again congra
tulate the author of this Bill and 
hope it will be enacted soon.

Dr. M. S. Aney: Mr. Chairman, I
also want to join other hon friends 
and sisters in congratulating Shri 
Sharma on bringing forth this Bill 
before this House. I am entirely in 
agreement with him about the prin
ciple of the Bill. But I want to point 
out one thing.

Most of the persons think that the 
reform that has taken place has taken 
place on account of legislation that 
was brought forward, that is, the 
Bharda A<!t, otherwise child marriage 
would have gone on even upto^thk 
time That is what they 1MUL *
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merely pity the pathetic faith that 
they have got in social legislation for 
bringing about social reform. Things 
are changing; environments are 
changing and those changes bring
about changes in the customs of the 
people also. Customs have been
changed considerably and legislation 
is coming later on to give it legal 
validity. That is what has taken place 
in the case of the Sharda Act. I am 
sure, even in this case the same thing 
will take place. People will welcome 
it in these days.

I particularly support this motion 
for one reason. At this time fortu
nately thousands of boys and girls Df 
marriageable age suggested in this 
Bill are studying in colleges and uni
versities and they will get an oppor- 
unity now to express their own opi- 
ion. I very much wish the univer

sity authorities would take care to 
sdc those boys and girls to express 

their opinion on the Bill. I have no 
doubt that they will give their opin
ion in favour of it. The hon. Mover 
'will have the satisfaction of having 
carried a measure with the consent of 
those who are most vitally interested 
in this Bill.

With these few words, I support 
this measure.

Dr. L. M. Singhvi (Jodhpur): 
Madam Chairman, while I am in 
sympathy with the underlying objec
tives of this Bill brought forward by 
Shri Sharma, I regret that I can
not endorse the idea of bringing about 
this social reform by means of a legis
lative enactment. As Dr. Aney right
ly said, vain is the hope that you will 
bring about social revolution by mere 
legislation. Indeed Shri Sharma 
who is known to us all and is respect
ed by all of us as a very prolific legis
lator has brought forward this Bill, 
only to canvass the idea and he wishes 
that this Bill may be circulated for 
eliciting public opinion. This House, 
after all, is the mirror of public 
opinion and is entitled tidily to re
flect that public opinion. Our know
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ledge of public affairs entitles Us to 
say that child marriage restraint mea
sures, so far as the existing legisla
tion is concerned, have not brought 
forth a complete or even substantial 
compliance with its provisions. We 
know if for certain that even today 
and in spite of the Child Marriage 
Restraint Act there is a large num
ber of child marriages performed witfh 
impunity. Indeed one would have to 
be completely blindfolded not to ap
preciate this fact of life as it is lived 
in our country. I think that the Child 
Marriage Restraint Act which is al
ready on the Statute Book is itself be
ing observed quite often only in its 
breach and is violated freely and with 
impunity. Such being the case, there 
is indeed no warrant today for us to 
take one more forward step without 
making sure that our feet are firmly 
planted on the ground. Before we 
may introduce and enact any such 
legislation, before we would be entitl
ed to circulate such a Bill for eliciting 
public opinion, we must make sure 
for ourselves that the Child Marriage 
Restraint Act which is on the Statute 
Book is being complied with by and 
large in this country.

As a matter of fact, I know it from 
personal knowledge, as most hon. 
Members know from their own per
sonal knowledge, that in the country
side child marriages continue to be the 
rule. At least in some parts of the 
country child marriages go unabated in 
the same measure as they used to 
and the Sharda Act has not made any 
difference whatever. I would, there
fore, counsel a sort of legislative celi
bacy before we can try to ' endea
vour to secure a control of our demo
graphic problem. I would like to 
counsel abstinence of which w e were 
talking about a little while ago when 
the Report of the Private Members’ 
Bills Committee was brought before 
us, rather than sponsor ideas which 
are impractical and impracticable ab- 
initio. I feel that prescribing mere 
legislative norms to secure social re
form is a very poor method indeed
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You maght make law the scarecrow 
and the terror but you will not make 
it a perch of actual human custom or 
social practice by mere legislation. 
Our endeavour should be to see that 
we introduce legislation progressive
ly. I am in favour of even trying to 
secure social reform by legislation, but 
xuob social legislation must neces
sarily conform to the realities of 
life as it is lived. I feel. Madam, that 
this measure, although it is a well- 
meaning measure, does not have any 
foundation in reality. It does not con
form to the facts as they obtain in 
our country. Therefore, I feel that 
it is not opportune at this time for us 
to circulate this Bill for eliciting 
public opinion, for, in doing so, we 
w ill be accused of not even knowing 
this elementary fact of our social life 
in this country and we would be ren
dering ourselves open to the allega
tion that we do not realise that even 
the first step in this direction has not 
been firmly and fully taken.

SJhri P. R. Chakraverti (Dhanbad): 
Madam, while endorsing the sugges
tion of Professor Sharma for circu
lation of this Bill, I have to make 
a few observations. Professor Sharma, 
a very learned professor, is supposed 
to be an authority on all aspects of 
the question. He has raised a point 
in his statement of objects, I feel he 
is treading on uncertain grounds. He 
has suggested that this Bill is being 
introduced with the obvious purpose 
of checking the growth of population. 
This a subject whidh has been high
lighted by the Minister of Planning 
a*»d the Vice-Chairman of the Plan
ning Commission, Shri Nanda, in his 
statement in Bombay. He pointedly 
remarked that we have over-fulfilled 
one target, namely, that of papulation. 
With respect to the other shortfalls 
the eenion ministers in the cabinet 
such as Mr. Krishnamachari have 
matte thear own observations. Buifj, 
here, a question has been mooted by 
Professor Sharma which is not ex
pected to find its own solution from 
the circulation of the bill or from its 
final adoption. We have to rely on 
certain other factors in supporting
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this Bill. That raises a vital question 
affecting our social structure as it ob
tains today.

When the question of early marriage 
was taken up and a decision was ar
rived at it was a few decades earlier. 
Society had. been undergoing a form 
of transition. Indeed we have pass
ed those decades and we have 
come to a stage where wc ran sit to
gether and discuss how far the pre
sent social structure has to be mould
ed and re-oriented in another form 
which fits in yrith our economic, so
cial and political pattern. And there, 
we have to think whether the age- 
limit that has been fixed earlier has to 
be readjusted in the context of the 
present structure of our society.

So, I would not emphasise on the 
issue which has been sought to be 
emphasised by Professor Sharma. 
Rather, I would say from the socio
logical aspect of the question that we 
have to gather opinion on the Bill 
and that deserves careful considera
tion. I am sure the Government 
will agree to circulate it.

Mr. Chairman: The time allotted
for this particular Bill is one hour. 
May I know how much time the hon. 
Deputy Minister wants to take for 
giving his reply?

The Deputy Minister in the Minis
try of Community Development, 
Panchayati Raj and Co-operation 
(Shri Bibndhendra Mishra): Fifteen
minutes.

Shri C. K. Bhatacharyya (Raiganj): 
This is an important Bill. We want 
to make some observations and we 
may kindly be granted this oppor
tunity.

Ur. Chairman: Shri Heda.

(«rsr?) : tfjfnrftr

( f -M m u i 'O  : STSJT5T 
w  TT « W T  ft*

^  <pt fire



[ * t  f i t ]

m  1151 ft? sft * t r -
TTTl ^ t  fw = fl  ^T%rr ^  ^
ijrr fa ^  jjjt ft, 74 $ i g*rrt

f3RT s m t  % *ri^ f 3 W  f f t  
t  ?iftra- ^  $ ? xptt ji?

5fcTT f a  jw rt  h^t wt tff  firaTf 
^  | 5̂T ^  *fteT5T TTT $, 
facpfl T*1 % 5TTtff *rfa fa5Pfl ^TJ 

f>5t f  fa?Ffl 
s c t t  ft ft5t |, «R?ft % ?Tf5iff 
»5<Tt T O  qfl H ?fa*ff % fa*TTff ^  ?TKK
^  ?*r w r  % ?ftf s r f r f e r o

<ft w  f a r r  q r  *fte% if spi'tf 
fa*T5fl I ?4 l sr̂ TTT W R  Wt f S  

JJ+1T% fq q i* ? ft^  5 ^ t  ^T'Tfa^ffi,
'ft *  3TT C 5 fcRT^ 3fT r̂*75TT
t ,  TT ?T̂ crf5T fajppT <TT WT P R
ft<TT *rf? ffT  % «TF*t f f o

«r> % ?ft **r q»m?r ^ n  i
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^  t  **  fa  ^
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**T JTT^T ¥T?TT far ^*7 % 
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W jtcT T l I ft, jg ^ t

% ftT5T°T 'TT sftT ^(T
^rt^f 1 tfrniftre* y^tRrrff j t  
f?Tit % faft $ S[ T O  5RTT tft rare 
i t  ft whskti jj %  *ft surf % f o r  *  fe*n*r 
ft * t  *p^t ^ r  | ^ r  fire v t m  
ft, ^ tk t  m rp ft & wtpwt* jt r r  i 
^»r 5i®̂ t % *mr ft [ w *  >̂r ^ 4 * f  vxcn 
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«ft v r& ttfi: snrrcfa * t ^ t t ,  qrr 
% ro  ^ n rc  ^  s r^ ft  v t  y rr  T̂ (t 
$, p 5  *rref % *ft ^  ^ r q *  i

Shrimati Yashoda Reddy (K um ool): 
Madam, I thank you very much for 
the opportunity that has been given 
to me today to speak on this Bill. 
At the very outset, I would like to 
congratulate Mr. Sharma for having 
brought this legislation. I was listen
ing with rapt attention to Dr. L. M. 
Singhvi who so very eloquently 
opposed this motion. No doubt there 
is reason in what he gays. We have 
changed the Child Marriage Act as 
It 11 now, bat it is a fact that in spite 
at the Act having been there, any

number of child marriages are taking 
place. I am not denying it. Even two 
«r  three months back, I have witness
ed ona I could not help it. That 
does not mean to say that because we 
failed to a certain extent in a mea
sure, we should not bring forward this 
Bill. I think it is the fault not only of 
the Government, but even of ourselves 
who are supposed to be the leaders 
o f public opinion, and people who are 
to mould public opinion. We are not 
able to control it. It is our fault. In 
our environments, still people are go
ing in for child marriage. That is the 
fault of the people who are educated 
That is not so much the fault of the 
law, but of the social reformers and 
social workers. They should also take 
the blame.

One of the main objects, Shri D. C. 
Sharma has said, is the control of 
population. I would like to say one 
thing here. Certainly, this population 
problem in India has become a head
ache for every one. A ll our piansf 
whatever has been done, falls short o f 
the demand because of too much of 
population, One of the Americans com
ing to India said about the Indian 
population and the people of India 
that the people are bom  like rats, 
they live like rats and they die 
like rats. This is the opinion he ex
pressed about the population of India. 
Certainly it is most shameful. I feel 
it is a disgrace for the people to be 
said that they are bom  like rats, they 
live like rats and they die like rats. 
Certainly, we should control the popu
lation. This may not be the only W*Y 
Of controlling it. But, it may go a 
long way.

Another thing that I would like 
to say is this. Apart from legislation 
itself, today, we see that there is a 
•ort o f natural instinct developing it
self, that girls and boys are getting 
married at a later stage. They are 
not marrying very early as they used 
to do in early days, because of educa
tion, because of employment facilities. 
In the western countries, people do 
not get married till they are finan
cially or economically settled. In 
India, people have not yet got that
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consciousness that they should not get 
married till they ..u 'e  economic inde
pendence. What happens, due to a 
variety of reasons, may be even 
for want of employment, they get 
married. May be £pn*e/|frnes. it bo 
happens that people are still getting 
married at a younger age.

I agree with Shri D. C. Sharma that 
tins Bill should t>e circulated for 
public opinion. I do not think the 
Government will object t0 it. More
over, as Dr. L. M. Singhvi said, if the 
public are not willing^ if there is not 
enough public opinion, certainly they 
will oppose it. We will find it ou t 
Why should w e oppose this? Here, 
not only we frame laws according to 
public opinion, but we have also to 
create public opinion/ Parliament 
acts both ways. Not only do we pass 
laws according to public opinion, we 
also create public opinion. A ll that 
we are asking today is, let us find out 
the public opinion. If it is accepted, 
we will have it as law. We should 
not object at this stage.

One thing, I would like to tell 
the Government . When we raise this 
age of marriage, apart from other 
things, the Government should take 
more and more care to give better 
facilities for the education and better 
facilities for the employment of both 
women and men. For want of faci
lities for education^ many people in 
the villages and in smaller towns get 
m arried Both because o f economic 
factors as well as for want o f facili
ties, they are not being educated. If 
the Government takes care to see 
that all the children go to the school 
and also gives them economic facili
ties, certainly the age of marriage will 
go up. I agree with the Mover that it 
should be circulated *or public opin
ion. Thank you very much

^ft w fi  ^ft ^ f^ r  t o t  |
?  ippr it W E T  j? I V*

srraf v t  fltr to t  w
«TFT (VtfWT j  I
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Shrimati Jyotsna Chanda (Cachar): 
First of all, I congratulate the hon. 
Mover for having brought forward 
this Bill in the right time. I hope Gov
ernment will have no objection to 
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have this Bill circulated for eliciting 
opinion thereon.

I would like to submit a few points 
regarding the objects and reasons 
which have been stated in this Bill. 
I would like to say that the dowry 
system is still persistent in our coun
try, and marriages which are con
tracted by negotiations by the parents 
or guardians help the dowry system. 
And due to economic reasons and so
cial stigma, and also because of early 
marriages, girls are not sent to col
leges or schools for education, which 
hinders the education of women to go 
forward.

Increase in population has become 
1 great problem in our country. Early 
marriages with no planned parenthood 
is increasing improvident maternity.

The question of health of the youth 
has also been taken care of by this 
measure. Also this is a question of 
the health of the future generation of 
our country.

With these words, I support the 
motion and request Government to 
agree to the circulation of this Bill for 
eliciting public opinion.

Shrimati Renu Chakravartty (Bar- 
rackpore): I welcome this Bill from 
this point of view that it was only in 
1929 that we passed the Child Mar
riage Restraint Act after a very great 
deal of agitation and it is now 1963, 
quite a long period during which 
general public opinion has been creat
ed against child marriage. It is also 
true, as many hon. Members have 
stated, that in the villages we still 
find—not only in Rajasthan but in my 
State, West Bengal, such child mar
riages. In my State, I have seen that 
absolute children are still married. 
During my last election tour  ̂ I was 
shocked to find a baby in arijis who 
had a vermilion mark right on her 
forehead, which is the sign of mar
riage. The child could hardly walk. 
Gawri dan of such types I have seen 
in villages.
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Members of this House are aware 

^of the fact even the Child Marriage 
Restraint Act of 1929 sponsored by Dr. 
Gaur has not always been put into 
effect. Nevertheless, it is also a fact 
that the number of child marriages 
has been reduced. In urban areas, it 
has definitely been reduced; in villa
ges also, it has been reduced.

The second great difficulty in our 
country is, o f course, this that a child 
of 12 is passed olf as a child of 15. 
Who is ĝ >ing to prove it otherwise? 
As a matter of fact, even when we 
pass a Bill or enact a law saying that 
the girl should be at least 18, a girl of 
15 will be passed off as a girl of 18. 
Therefore, even from the practical 
point of view, I say it is batter that we 
pass it in principle> the correct princi
ple, that the age should be 18. Of 
course, we also know that when we 
pass so many laws, there are people 
who violate it. There are people who 
go in for black-marketing and other 
things. In this matter alsD, we may 
find, and we will findy that there will 
be many breaches of the law. But let 
us put the level at a more correct age 
than 15. A girl of 15 is really a child 
and she is not able to bear all the 
responsibilities of marriage. Therefore, 
I think it is absolutely right that we 
should legislate for 18. If we legislate 
for 18, may be in many cases girls will 
be married who will be really 15 
years of age.

The other point I want to make is 
this. I am quite clear that only by pas
sing a law, we will not be able to im
plement it. But that is true o f all so
cial laws, whether it is the law against 
untouchability or it is the marriage 
laws or it is the inheritance laws. All 
these matters are matters which will 
have to be implemented also by pub
lic opinion.

I have always looked upon legisla
tion as part and parcel of a process 
of rousing public opinion. The two 
have to go together. Law by itself is 
not effective; public opinion by itself

is not effective. So the two have to 
go hand in hand. Therefore? I think it 
is no argument to say that just be
cause we want that public opinion 
should be roused, we should not have 
a law. We should have a law and we 
should also try to rouse public opi
nion. '

There has also been this question of 
control o f population. I 'feel that con
trolling of population is not such a 
simple thing. Just by raising the age- 
limit for marriage, we are not going 
to do very much. There are two 
things without which no country in the 
world has been able to control popu
lation. We may have many many 
plans, but the two basic tnings are: 
a more educated people and a higher 
standard of living. As soon as you 
have a higher standard of living and 
an educated people, automatically the 
population goes down.

Therefore, this is a much deeper 
matter and I think it is too exaggerat
ed a claim to say that if we raise the 
age of marriage, we will immediately 
bring about a change in the popula
tion. Nevertheless, I feel that from  
the health point of view, it is right 
that we should raise the age of mar
riage.

I'f we pass this, Government as well 
as ourselves have to be quite clear in 
our minds that the education of girls 
has to be implemented up to the age 
of 18. Normally, in the villages, girls 
do not} go even up to the tenth or 
eleventh class till they are about 17 
or 18, and long before that they are 
married off. Our social customs are 
so strict and rigid that they do not 
study up to the eighth or ninth stan
dard.

With the cut in the Budget, the axe 
has fallen first on education in many 
o f the States. Where we had free girls 
education up to the eighth or tenth 
class it is going to be cut now. This is 
an aspect which goes side by side. So, 
in spite o f all the difficulties, it is



time we legislated for a higher age 
limit for the marriage of girls.

Shri C. K. Bhattacharyya (Raiganj): 
Some of my friends in this House have 
taken objection to the Bill on the 
ground that this should not be taken 
up before sufficient public opinion is 
crcated in the country. While I agree 
with them on the conclusion, I do not 
agree with them on the argument. JThe 
circulation of the Bill itself is a mea
sure to create public opinion in this 
country. It is for that purpose that 
the circulation of the Bill is proposed.
In fact, the proposal for circulation is 
more easily acceptable to uŝ  because 
it does not commit ourselves to the 
principle of the Bill. Even those who 
are not in agreement with the princi
ple of the Bill may agree to the pro
posal to have it circulated. When a 
Bill is sent to the Select Committee, 
the House is committed to the princi
ple, but in the matter of circulation, 
there is no such commitment. There
fore, the Government is left free not 
to oppose the circulation of the Bill. 
Particularly, the Bill involves socio
logical, economic and various other 
questions that some Members have 
raised.
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Regarding the age suggested by the 
; Mover of the Bill, I would say that in 
\ India the age of majority differs for 
I different purposes. On a previous oc-
4 casion I drew the attention of the 
. Government to this that there should 

be one common age of majority for 
all purposes. For the purpose of the 
Cinematograph Act the age of majority 
is 18, for the purpose of voting it is 21 
and so on. So, there should be one 
common age of majority for all statu
tory purposes in this country. And the 
age that the Mover of the Bill wants 
to fix as marriageable might be at 
least the majority age for boys. For 
the girls, of course, the age is 18.

Shri Sharma was stating that if 
possible he would suggest 25 but that 
he could not find any basis. I might 
provide him with a basis. In the 
Susruta of Ayurveda) the rule is that 
a boy should not be married before 25.

tot*r#  'TiTFT *pt II

That is, a boy who has not attained 
the age of 25 should not be given in 
marriage. Therefore, my hon. friend 
will perhaps thank me for providing 
him a basis for raising the age to 25 
even according to the Indian tradition. 
That is more necessary because some 
of the ceremonies that the boys and 
girls have to go through in marriage 
are not understandable to each other 
unless they are sufficiently of age. 
Particularly, in the case of the Hindu 
marriages, when the saptapadi is 
made, the rule is that the bridegroom 
has to say to the bride: “ let your 
heart be devoted to what I do, from 
this day you and I are one.” All these 
mantras are there, but unless they 
are sufficiently of age, neither the 
•bridegroom nor the bride will be able 
to follow the ceremonies that they 
themselves go throug!h.

Coming to the times of the old 
legislators, the usual impression is that 
they were very conservative. My 
idea is opposite. Our social legislators 
were more sensible, reasonable per
sons and they have provided for all 
the contingencies. They have said 
that a girl should not be given in 
marriage and she may remain in her 
father’s house all her life unless a 
properly accomplished bridegroom is 
found. That is the rule.

sfTPm *MI*FCO|*r ’j t

They did not say that the girl should 
be given in marriage to somebody. 
Even in the case of a girl who has 
attained the age of marriage and 
arrangement for whose marriage is

1884 (SAK A) Marriage Restraint 3092
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not made, she is given the option to 
choose a husband for herself. The 
rule is that after having attained the 
age, she should wait for three years 
for her father or her elder brother 
to select a suitable bridegroom for 
her.

If they do not do so the girl is given 
the option to choose a suitable 
husband. The social legislators who 
made these rules must have been very 
broad-minded persons and sensible 
persons. In later adaptations of this 
rule we have narrowed down their 
application. So, let it not be taken 
that there is no support for Shri D. C. 
Sharma’s proposal to raise the 
marriageable age. These are our own 
traditions: that the boy and the girl 
must be of sufficient age before they 
are brought into nuptial tie.

Of course the problem is there; the 
problem of marriage itself. I believe 
that the social atmosphere should be 
created in a way that the marriage 
may be settled before it grows into a 
problem. Usually after the marriage 
grows into a problem it is very diffi
cult to settle the marriage, marriage 
should be settled before it grows 
into a problem. That is, I believe, 
the tendency of the western countries.

There is some suggestion that the 
social reform should go hand in hand 
and I thank you, Madam, for making 
that suggestion. In fact that was so 
in our country. Vidyasagar and Raja 
Ram Mohan Roy came up to resist 
this system of early marriage I believe 
the circulation of the Bill as proposed 
by Shri Sharma will create the social 
atmosphere and bring about the 
reformers who will take it up and go 
to the people to seek for their verdict 
upon it.

Mr. Chairman: Dr. Sarojini Mahishi.

% sirr ^ rm r rfix  snr 
ism *  1 1

?

m m fa  ^  srfastn I  I

Dr. Sarojini Mahishi (Dharwar 
North): Madam, thank you for giving 
me an opportunity to express my 
views upon this subject. The Child 
Marriage Restraint Act was introduced 
in 1929. Prior to that there was no 
piece of legislation on this. Refer
ring to our vedic culture and heritage,
I may say that the child marriage was 
not in existence during those days. 
We find great authors contributing to 
Rigvedic hymns: Gosha, Vishwavara, 
Appala and Surya who were consi
dered as Brahmavadhinis. They got 
full education and opportunity to 
educate themselves. Subsequently 
even during the upanishad period and 
the Mahabharata and Ramayana 
period, the ladies got opportunity to 
get full education and develop their 
personality. It is only subsequently 
that child marriage came into exist
ence. It may be due to certain politi
cal reasons or external aggression or 
due to some such thing. The result 
of that was that child marriage came 
into existence. From statistics we 
find that child marriage was increas
ing year by year and the result was 
that widows and widowers were also 
increasing in number year by year.

That can be made out if statistics 
rignt from even 1910 on-wards are 
referred to.

Shri Balmiki: It is not that the
number of child marriages in increas
ing. That is totally wrong. Now this 
number is sufficiently decreasing.

Dr. Sarojini Mahishi: I am expres
sing my opinion. During this period 
we find that the child marriages were 
resorted to by the parents perhaps in 
order to shake off their responsibility 
as early as possible. Some of the 
Smritis writers went to the extent of 
saying that if a girl is married at 
the age of 8, she would be liberating 
14 generations of forefathers of 
both the bridegrooms and the bride 
from hell to heaven, and if she mar
ried at the age of 10 to 12, the genera
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tions transferred from hell to heaven 
would be less.

Therefore, I do not know whether 
that was an initiative on the part o'f 
the parents to go in for child marria
ges and to give away the girl as if 
she were a chattel. That was termed 
as ‘Dana’ and not as a particular 
agreement or any thing of the kind. 
It was termed as Dhan unlike 
any other laws where in you find it 
is a sort of a contract. According to 
Manu, it is one of the samskar as; it 
was an inseparable tie that sprang up 
between the parties to the marriage. 
Subsequently, the result was that the 
two parties who came to know that 
they were married perhaps realised 
that they may not be in favour of 
continuing their relations or the rela
tions could not be continued under di
fferent circumstances also. Therefore, 
the great social reformers found that 
it was quite essential to bring in this 
piece of legislation, such as the Caste 
Disabilities Removal Act, the Child 
Marriage Restraint Act, etc. The great 
social reformers like Raja Ram Mohan 
Roy, Easwar Chandra Vidyasagar, 
Tilak and Mahatma Gandhi and others 
were in favour of this particular piece 
of legislation. But the sorrowful part 
of this particular legislation is that 
these pieces of social legislation are 
never implemented with all seriousness 
and those who try to violate the sec
tions of particular social legislation 
are never punished in all seriousness. 
That is the fate of all pieces of social 
legislation. Why is this so? The social 
legislation should also serve as a 
means to educate the peope along with 
other means‘ which are there to edu
cate the people. Therefore, this legis
lation, in order that it can be imple
mented successfuly^ needs enlighten
ment on the part of the people also, 
whose co-operation is quite essential.

Therefore, it is now high time; more 
than 30 years have passed Since the 
Passing o'f that measure. There are a 
number of social changes, economic 
changes and cultural changes that are

creeping into society. The values are 
also changing very fast. Therefore, it 
is quite essential that the age of mar
riage of the girl should now be raised 
up to 18 and that of the boy be raised 
up to 21. This is the age of majority; 
this is according to the law of the age 
of majority in our country. Therefore, 
though it is late, I am glad that this 
Bill has been brought before the House, 
and I congratulate the hon. Member 
for bringing this particular Bill be
fore the House. I hope the Bill will 
circulated for elicting public opi
nion.
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^ tt ft^rT f ^ r  f^rRrzff

^  ̂  *T I î . 5 r̂ % 3TTT m

% sri w r  ftet $, ^ n r t  ^ r fs r f  

t̂t% ^  ^ f t  sth^°i f e n  ^rrar 
sqT ^ft ^ r n r  **rt TSTT f  fc :  *T ^*t#t 

t o  3r r̂rfiPTt ^t vrreft sff i ^ f^ r  ^r%  
srre ^mc^r ^  * r t  f̂r f% it t̂ | fe w r -  
y*f ^ r  t̂t i ^ r  % sr^ r snrra
Î TT I T§ T̂ eTOT ^HPT cft'ff T̂

z&j sptp* q’fT *rtr ^  ^t 
M'l̂ f’t  fV^fT I M KdT g 1% *t»'H ^ - J  % 

^t *tpt f f f  ^ t^ ft 

^T fert ^ t ft  ^Tf^r i ^  ?ft q - m r o  

|  f% f  *r er^i ^rr ?r^r - ^ tptt |  f a —
T̂3T T ^ ^ fd - ZT^^TT: f̂ RT T̂T 

%eT *J3T— ^ ft  5TT^

^H t^ vT  ftnT THT 2 J^ r  apt qfrT 

^ I^ T T  ^Tefl I  I ^ m r

^ T t  |  I ^  ^T f ^ f l  T̂TcT

ITT fa^TT s p ^  f  T̂ | ,  eft q f  

fap# ? T R fe ff % 3T^ *f f^RTT ^TeT 

|, ^ftfe *T£31 VTT l̂ f  I ^T T̂T §| f^NJT
w i t  f e r r  ^tttt i t  ^ r  r̂ ^ftf ^ 't t t  

?Tfft ^t s w r  f  i §*n?t ^ i 0  aft 

% fatfTC t , t  <T§ t  ^ ?T T r 
t ,  ^ f t r e r  f , ^ t  ?fl f^nm : w:vn  
^rrf^r i q-?: f^rcr s p ft t  ^

t ,  ^rnr % ^  t̂pj; ^  | t  | ,

WT % ^  f t  | |
T̂TT̂ T ^TPT̂  % ?T^T vTf^h ^  ^ 7
U  ^nf «fi ^  ^  ?fj |
^  ^tT t  I ^  ^fef^TeT | I 5TT3T ^
^RT T| f  ?ftT ^T % ^  5R7TT
^fj * r m r  ^rnrer ^t r^ l |  ftr qr^r % 

jnrPeRft^ % $t€\ t o  r̂ ^tkI
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fW ) ^ r f ^ i i v f f i r ^ ' s f i  w  
f t r  w :  % ^ r fs R r  ^ 5#  f t  ^ ' i r

?fr ^  r̂ 'TTW'T *TTjf W r̂fŝ T
s r r r ^  qfrf%«rf?rEff Jr % f^ r  i r f ^ r
5 >  ^ r n ^ iT  1 I t  ^  -&i '̂1
5 T T f? q t J T tft '41 I  = fr ^ ‘n 'T  ^ T  ^  I  I ■
?*r •717 ?r ^nr w  5rrf?>rf 5V 1 f
m  T f r  T T  ify%  T T  S T ^ - T  ?>TT P., w h l

7 ?  nVn r̂ra- ’ t f t  w; ? k ,  
ssrnr % htk, t k  *mr % ;*re 

r f x  ficff jf t i ’ *rnr % r̂rar fwPm f^rP-wf 
Jf ft=TT I  I ^  f  ^m fT fTT f  f ¥  J T T ^ J T  

w f  x i  =ttt x ' r  j t i r r  |  ■ j t t  §>  3 fr= rr 1 1
f ^ T  5*ft THT T T ^ T  47 f'vT'T '*T3Tr s r r r r  

%?T ^ r t f  t  I ’ r T T  I  I

f  ^ n r s r ^ r  f  f t r  %*t i f t ^ n r  t t  w n  
'̂1 w r im m i  =rff ^t-ri 1

^ r f ^ r  f= r  ? m  ?>t ? r r?  ^ ' r f

^rtim fT'EPT wr^r | ?rf ?»i ^
TST ir 5T?TT 7TT, spwr̂ T % ?rr4TT T l
^>rr ^n"c ^ r  Ir
^  717 ^  OTferi’ 1

?rrr ^  fe r ffl w
?Rfl f ,  fTT?l f^PT'f Pt7! 
f t r f f  f  I ^ T  ^r ?W  ?T T ^  m

®Ft ?raTT«f t t  r |  f  1 f  s n f i  s r  ? t t  

T r  ? ft f e ^ f i  %  tr'trim
% i t - t  wrt^r i f  ^ ? r  s t  ’ p r r  1 ^Tfrt I r  ^ ?{W \  

w f %  f = r ^ r  #  i t m  fa?n?n=r m  
srf^T '^ r ? T fg f  %  s m  ^  ^

^ T F T  f i r  T T  f t r  =5% 3TI

#  1 ? = r ^ f i  w  * r r w  ^  ^ n r  f t

m  1 v f f f  fR r  4 w  f r r  I ,  f T * r #

? a rra T  |  f ^  w  * r  4 zt | ? n  3f t  s r ^ r

f f c lT  | ,  ■tft t ,  w k

* R T * f t # R T %  ’T'T | l  w  *r 
^T S rfl ^ r j  i t  g f| ^ J T T ^ f  • f fF R R T f

^ t  # j t j t  ^  1̂ m i^ a ^ x ^  1 s r r a

^ 1  <Tf fJT
^  I  1 f  tT̂ ? f  f^T If if f , r
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TTTO ** m q  ^X  p5RT i f  

%  f i r t -  | :

w .  jfrr ft Ticr^ i
^n^?n- \ w {  1 set̂ it ^ j f ^ r  11

g*r ^ x  ^<rr, ?rff,

<f Tt 3FT> ^aT f i^ T  ^X  I

W TT % ^ 5ft f%

(iT te T̂FT) c5R7 (spft %
^TTI ^ t r )  *?>>$ 5T qrr# I .

sn^r % ^pt $r r̂rq* | i>: fa*r 

jt̂ tt ^  tffafar % *r ^r^fi^rr
«f»T 9^*7 qrr 

STTfe *TR f a jT f  STcfl I  I

'jft ^  srsriT ^  |  

f ^  ^tTSTT ST̂ fTT q^Tt q?l STFT^^rT 

$  •
^  fe?r tfi ^ | i  i^r ?nfi *r^<mr 

>cfi | f  *rrf 1 t o  % ^m rr f% t o  % q-ftr 

^  *ft tt fJ  f e s f i  *f tt^ sttfw x  f , sr^ ft

f l  ftpZTT WS$\ STTfl <f| |  I

t o  % €\̂  s r^ t  £  1 3r? i f t fs r  *rr£i * rr f)  
ttefl Put T fi |  i t o  qft ^  sn*n 

^rft |  1 f<r w t t  tfi q^ *n»<fi 

? r ff I ,  s frcsfi ^ tp? f t a l  1 1

^ftT ^PTR" *m T T  fri

T̂T’T 5THT ^nf^r I

^TT I  ftr # ^ 3f
f f  | ,  % aft 5T^T | ,  t  sqR T *s jrr

| tffc ftr?r ^  qefi^r qfi t o  *r ^  
f  f  |, t o  % sfr sp^rr |stt t, ^  ^ r  

ITFJ^ ^T | m ^  a flfa r  TB ^FT I 

5frrr ^rfr^ I  fqy OT % S(x^
2tt ^  | 1 qrc *>rl

f^siTT 37T»TT ^ T f ^  I

t  ^  f^?T T̂T pR tsr ^TcTT g  I 3ft

f t ; ^  sfi?r ^fi^r ^  t r  ^, 

?rr?n ̂ r f^ 5 1  ^  % f t  T| | ,  ^ t f f i t ^

^  ^  ^rfer f t  T^j f  1 ^trt t̂

T f i  f  1 iurt m ^ T ,  5f t  
I ,  ^  f ^ j T  5  1 ? rn ^  S  sfr^r^T

f ,  ^  I < t ^  vĵ TKI % ^ T T ^
^  mx f  1 ^  ^?i t t * t  ^ t t t
^ q^TT f tc f l I  I TR *5F l
f  1 %fifrqr f t ^ r a  r̂ & &
f t r r  ^ | r f  m ^ 3 T ^ r  I  I ^^TT^?TT ^ T  
ft»TT 1 1 ^  ^  ^ f r ^ r T
5T^TTT ft? n  ^ i f ^ -  cTTfsr fa t*
s fn rp T C T  t  t o  ^1 gf^r f t  m: 1

^ r n r  % # - q f

f i r #  ? ftfff % s r s t  ^  ^ t 3T^nrT
ft? n  ^ r f ^  wix ^  % m P r ^

^T ^ 3"  ̂ T̂T( % ^THTf^T ^r# 
qrt |r T j ^f| ̂ rm rftr^  ftq fc r
^  ^  |TT ^ P T T  |  I ttf f i f^ r^ T

% t  ^ rft f^F %*< f e r  ^ t
^v^Ft % f^TT ^ 5̂  ^fi ^ f t f  irnreTOcTT 
|  I t  OTITcTTf f^7 ^f ^T ^fTT^T^ 

^Tt T̂ sfTT̂ - f̂l ^TT^q-^fT | |
^  c R  ?TT^ STFT ^TT f t  ^TRTiT I
t  f ^ r  ^tt f ^ t ^ r l  g  ?ftT ^  ?rfi 
g  f ^  % ^ n r  *r ^  s f t  ?rfT%
s t t w ^ t  ft^ f i ^ T f ^  1

«ft «T5nrm (o t ) : *r*n^t
f̂t, K ^ft ^t T̂T̂ ft ciTq> ^ oTgcT =TgTT

1g*K ^  ^  F ^ f  ^  ^qfiPTcT
f w  | 1 #

q -f t o  ^fr ^ ( t  ^rrcfr t  fqT iT^r 
^rpT % f^ rr  ^ft ^ T c f  ^ f f
|  ^ r  #  ^ f t  ^«TaV g I f^RT q ^ ^ T  
% ^-in^r ^ t  qTR ^ f f  ?> ’r ^ r r  1 1

^Tifer w r  ^  ^  ^^rf^T fe- 

^  f t ,  s rn r ?t f t ,  eft t r

O ^ ^ T T  ^  5T,ff tfsRft I ,  TT3T sq^Fqr 
f t ^ T f t ^ 5 t | l  ^ % r ^ ^ ^ T R T f ^ r
g ^ p c  ^ft ^rft f t  ^ r r  |  1 q*5 
^ f t  qr %ftx ^ | f^
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[*ft WTH
^  fo r  srrcr f  sftr 

*rr% % far^ ft ^  Karffa7*̂ T<? 
t o  ^ r r  5 1 

ift i r ^ d  | fa? f f f  % 

v>ftRr ^  in^ 1 *jt ifr fo n i

I; -3$ % fa^S 5Ptf *Tr ^T’T ^ T
^ r r  | ^ rt  ^ifsrer ^  ^  ^rrft | 1

^  m *T qT fTOTT f̂,'
* r t  srrf | *rk  ^  ft eft̂ r *n*r tftT *r?r 
for ^  g* ^  ^  ^  £i*fr ?fk tfT ^1^1 

sri T|t 1 1 if r i d w c  £ ^ r  ^r fnr«r.T 

^  ft^ r r  | s*rct rn ^  ^ r  ^r tft* 

gr*r % farr sfhc *<̂ r ftrcv w  1 1 ^  % 
# ( t O T iT t  f t  f r a  f i t  1

STifort ?TfT ^tjt I, tflT STN ft ^  
Ir ^  ft'T î̂ r r̂ srefa 3?rt |, ^  
% *r? tttfr sf Ĉ* I 1

^franr t  fa? ifr ^  v)r 

^  m  ^  ^  *n f t ,  ^  
s r r f  t  ^  ® ff ^ r

#, <ft «̂T % ^ 'T t  5FT 5T ^  *T
s«r % f̂r srfart ^frf ^ ^ r  %,
^  3T?r *frf ?r ^  r̂ 1 ft^rr
?frr ifrr tfr Iff Tf*T |, *T£ ^  HTQ; I 

farcr fT R  % f^T, far* fT^nr % farq 

w t  ft 2T? fo?r t o  fa w  |, % far^
f t  ?tpt ^ r  zzri ^ r r  £  1 * ?  I  fa? 
%7f % y r  ^  ^  ^ 'r^ T
|  1 w\x ^ r  ^  ^ 7: f e r r

- r^ ^r * r^ r ?nrr 1 ^r fi*^r
cT f̂r t  fa* « i ^ i  ^ i^ t ̂ r%
| 1 ^  JTrfnrr | fa? f|  ^r

ift ^  S;, ^r f t  if r̂̂ R- ht

Tft | 1

* r f  w t o  ^ n r t  f f

^ r JT^fan: st t?  ^  ?r^r %

*r ft ^T§Trrr f  far tt̂ t ?rnr
cfr*r ^r forr irr<-T eft ^  t̂

I tff T̂t'ft % 3j'-TT if^T ^T:^ 
iT l r |

Shri Bibudhendra Mishra: Madamr
it has been stated that this Act was 
passed in the year 1929 and many 
social changes have taken place since 
then which necessitate the amend
ment of the Act and a thorough revi
sion of it. I entirely agree with that 
view but I will come to it subse
quently. Let me tell the House here 
that so far as the question of age is 
concerned, it was again considered by 
the Dominion Legislature in the year 
1948, on the motion o f a private Mem
ber, and the age which was 14 then 
was raised to 15, so far as the girl was 
concerned, sifter proper scrutiny, but 
the age of 20 for the boy, as suggest
ed by the private Member, was not ac
cepted by the then Dominion Legis
lature. I am not expressing my opi
nion on the subject. All that I want 
to say is that this question of raising 
the marriageable age of both the boy 
and the girl was considered in 1948 by 
the Dominion Legislature and an Act 
was passed following it, namely, Act 
XLI of 1949.

17 hrs.

I will refer to another Private Mem
ber’s Bill. Shri D. C. Sharma was the 
author of it. He brought, forward a 
Bill in the Second Lok Sabha that sub
section (2) o f section -2 be emitted. 
That provides that whenever a prayer 
is made to a court for granting an in
junction the court should give the 
party an opportunity to hear before 
granting the injunction. Therefore the 
point then mooted in this House was 
that this dilatory process was mainly 
responsible for the Act being contra
vened in many quarters. Let there be 
no mistake or doubt in the mind of 
anybody that whenever a Private 
Member’s Bill emanates in this House, 
the Government without any thought 
opposes it. So far as I am concerned, 
I have accepted in principle and for
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circulation also many Private Mem
bers’ Bills. Let m^ tell Shri Diwan 
Chand Sharma now that his notion  
which he brought forward in the 
Second Lok Sabha for omitting sub
section (2) of section 12 of the Act 
was circulated to the State Govern
ments and we are now going to bring 
forward a comprehensive Bill on the 
subject. We have already got the opi
nion of the States and his suggestion 
that sub-section (2) of section 12 be 
omitted has been accepted. Of course, 
it will come forward in the form of a 
Bill. But we have accepted this prin
ciple. Therefore it is wrong to say 
that Government is not in a mood to 
hear when a Private Members Bill 
comes forward.

So far as this proposal is concerned, 
as I said, I am not expressing an opi
nion. Let me make it clear before this 
House that since the law relating to 
marriage and infants is in the Concur
rent List, it is necessary to get the 
opinion of the State Governments. It 
is not a question of eliciting public 
opinion. It may not lead to anything; 
sometimes it may also he delayed. We 
have also decided, after notice of his 
Bill came to us, to get the opinion cf 
the State Governments on this parti
cular question, that is, the question of 
raising the marriageable age. I am not 
passing any opinion at present. There
fore all these aspects hav^ to be con
sidered whenever you bring forward a 
social change. Social change is all 
right, but we have to see when we 
bring forward such £ social change 
that it must be capable of being en
forced also. Therefore many factors 
have to be taken into consideration. I 
assure you and the House that this 
particular question again will be re
ferred to the State Governments for 
their opinion.

In view of this I request Professor 
Sharma to withdraw his motion for 
eliciting public opinion on his Bill.

17 03 hrs.

Shri D. C. Sharma: Mr. Chairman, 
I think, anybody who brings forward 
any Bill in this House has to suffer

a great deal of nervous tension, not 
only nervous tension but also a great 
deal o f nervous strain. For instance, 
one, first of all, frames the Bill; then, 
puts forward his Bill in the Lok 
Sabha; t>hen, after balloting it comes 
before the public, one makes speeches 
and other hon. Members also make 
speeches on it and then a whip comes 
to you and brings a letter from some
body saying that you must withdraw 
it. The hon. Minister also comes for
ward and says that this Bill should be 
withdrawn. So, I think, Shri KamaK 
was very well within his rights whe^ 
he said that everybody should have 
the right to bring forward more than 
four Bills if he likes. He was very 
generous, but he does not know what 
the fate of these Bills is. What is the 
good of bringing forth babies in this 
House when there is no protection for 
those babies and when they are going 
to suffer from infant mortality? So, the 
history of these Bills which have a 
bearing upon social legislation is that 
they die before they are born. They 
never see the light of the day.

My hon. friend has been very gene
rous to me and has said that this Bill 
need not be referred to the public for 
eliciting its opinion. So much the 
better for me. He said further that 
this Bill would be referred to the 
State Governments for eliciting their 
opinion. I think this is very good. In 
view of this that this Bill is going to 
be referred to the State Governments 
for opinion, I think I should not press 
it very much.

But, one thing is there. I think, 
this Bill, excepting in the case of two 
persons, has received unanimous sup
port. I thank the Lady Members of 
this House and the men Members of 
this House for giving their unqualified 
support to it. I thank Dr. M. S. Aney 
who has seen this kind of social re
form brought about in this country 
has also blessed this Bill. I think that 
is a very great privilege which I have 
had today. Only there have been two 
dissentient voices. The voice of Dr. L. 
M. Singhvi: according to Dr. L. M.
Singhvi, there should be no social



Child MARCH 8, 1963 Marriage Restraint 3106
(Amendment) Bill

[Shri D. C. Sharma] 
legislation because social legislation 
lias a very sad kind of fate.

Dr. L. M. Singhvi: That is not what 
T meant

Shri D. C. Sharma: I am not of that 
view. I think we have to legislate so 
far as social matters are concerned 
and even if there are breaches, we 
need not lose heart. Then, there has 
been the voice of Shri Balmiki. I am 
sorry he has gone. But, I couI*d not 
understand what he was saying. He 
was only quoting Veda Mantras for 
which I have a great deal of respect, 
to prove that this kind of social legis
lation is not up-to-date and he wanted 
that the a g e  should be raised to 25 or 
something like that. I agree with 
him.

Shri Yashpal Singh; He could not 
prove to the contrary from the Vedas.

Shri D. C. Sharma: I think our
Ministers are not going to listen to 
Dr. L. M. Singhvi or to Shri Balmiki 
or to all of us.

Dr. L. M. Singhvi: But, public
opinion does.

Shri D. C. Sharma: Why don’t they 
listen to us? I think Mr. Kamath 
sometimes stands up on behalf of the 
Members. I believe that Mr. Kamath 
should stand up on behalf of the Mem
bers some time,— and I think I will 
support him—and say that the Bills 
that we bnng forward in this House 
and the Resolutions that we bring for
ward in this House should not be treat
ed with such scant attention and such 
scant respect. I know the Government 
is run by he Treasury Benches. There 
is no doubt about i t  I have great res
pect for the Treasury Benches.

Shri Hari Vishnu Kamath: By your 
party.

Shri D. C. Sharma: It is also run
by my party. I am very proud of my 
party. But, all the same, I would say 
that I am in a very great fix. I have

got this letter written by the Secretary 
of m y party and so many things have 
been whispered in my ears that this 
should not happen. Our Deputy 
Minister for Law has also said that he 
is going to refer it to the State Gov
ernments. But, if he makes one point 
clear, what will happen to it when 
he gets the views of the State Govern
ments— I think he can tell me in one 
sentence— I will be in a position to 
withdraw it without feeling excessively 
sad. I want to know what will happen 
to it after the State Governments have 
given their opinions.

Shri Bibudliendra Mishra: This is a 
question which nobody can answer. 
How do you know what the opinions 
will be? It will all depend on that 
It is a hypothetical question.

Mr. Chairman: Assuming that it
will be in favour, what will be the 
procedure? I thnik that is what he 
wants.

Shri Bibudhendra Mishra: Assum
ing that the opinions will be in favour?

Mr. Chairman: Yes.

Shri Bibudhendra Mishra: If the opi
nion is in favour, certainly we will 
accept it. There is no question. Un
less we know what the opinion is, how 
can we say what will happen to it?

Dr. M. S. Aney: I want to ask one 
question. When the Bill is with
drawn here, there is no Bill which you 
can send to anybody for the opinion of 
anybody else. You can only give the 
substance of it and send it. There
fore, there will be no opinion on the 
Bill expressed by the State Govern
ments. That is the position. How 
would it be favourable?

Shrimati Yashoda Reddy; I think 
the Government has specifically men
tioned that what should be the 
marriageable age has been referred to 
the State Governments. They are 
bringing forward a comprehensive Bill. 
I think he said that even the question 
of age has been specifically mentioned
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to the State Governments. If I am 
right, the Minister may say.

Shri D. C. Sharma: I take it from 
what the hon. Minister has said, and 
that is being backed by one of our 
whips sitting next to him, that he will 
take the opinion of the State Gov
ernments and then decide what is go
ing to be its fate. I know what is 
going to be its fate. I am a loyal 
member of the party. Therefore, I 
withdraw.

Mr. Chairman: Has the hon. Mem
ber leave of the House to withdraw?

Some Hon. Members: Yes.

Some Hon. Members: No.

Mr. Chairman: There is no ques
tion of majority. Even if one Member 
disagrees, I have to put it to the vote. 
Are you pressing?

Shri Yashpal Singh: The Bill
should not be withdrawn.

Mr. Chairman: I will put it to the 
vote.

Mr. Chairman: I shall now put
the motion to vote.

The question is:

“That leave be granted to with
draw the Bill” .

Some Hon. Members: ‘Aye’.

Mr. Chairman: Those -against will
say ‘No’ !

Some Hon. Members: *No\

Mr. Chairman: So, the ‘Ayes’ have 
it, the ‘Ayes’ have it, and leave is 
granted.

Shri Yashpal Singh: No. The ‘Noes’ 
have it. •

Shri D. C. Sharma: 1 would re
quest my hon. friend Shri Yashpal 
Singh not to press the point

Mr. Chairman: The rule is this:

“ If a motion for leave to with
draw a Bill is opposed, the 
Speaker may, if he thinks fit, per
mit the member who moves and 
the member who opposes the 
motion to make brief explanatory 
statements . . . ”

—which they have already made—

“ . . . and may, thereafter, with
out further debate, put the ques
tion.”

Already, Shri Yashpal Singh and 
Shri D. C. Sharma have put forward 
their points of view as to why one is 
withdrawing and the other does not 
agree to the withdrawal. Thereafter 
I have put the question.

Shri Yashpal Singh: No.

Mr. Chairman: Is the hon. Member 
challenging it?

Shri Yashpal Singh: Yes.

Mr. Chairman: Does he want a divi
sion?

Shri Yashpal Singh: Yes.

Mr. Chairman: Let the Lobby be
cleared.

I think there is quorum.

Shri Hari Yislinu Kamath: Unfor
tunately, it is less than 50—47 or so.

Mr. Chairman: Let the bell be rung 
again so that if there are any Mem
bers still left outside, they might come 
in.—Now there is quorum. When hon. 
Members hear the quorum bell, they 
should come into the House imme
diately. Otherwise, the work of the 
House is held up.

The question is:

“That leave be granted to with
draw the Bill” .

The Lok Sabha divided.

Shri Kapur Singh: Mine did not
work I want to vote for ‘Noes\

Mr. Chairman: The result of the
division is: Ayes 55; Noes 5.
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AYES
Hem Raj, Shri

[ 17.20 hrs.Division No. 4 |

Achai Singh, Shri 
Ankineedu, Shri 
Balmiki, Shri 
Basappa, Shri 
Baswant, Shri 
Bhagavati, Shri 
Brajeshwar Prasad, Shri

Chakraverti, Shri P.R. 
Chaudhri, Shri D -S . 
Colaco, Dr.

Dafle, Shri .
Dcsai, Shri M orarji 
Deshmukh, Dr. P.S. 
D ix it, Shri G . N .

Elayaperumal, Shri

Firod ia.Shri

Hajarnavis, Shri 
Harvani, Shri Ansar 
Heda, Shri

Ancy, Dr. M .S. 
Himmatsingji, Shri

Jadhav, Shri Tulshidaa 

Kamble, Shri

Lakshmikanthamma, Shrimati 
Lonikar, Shri

Malhotra, Shri Inder 
Man dal, Shri Yamuna Prasad 
Mathur, Shri Harish Chandra 
Mirza, Shri Bakar A li 
Misra, Dr. U.
More, Shri K .L.

Naik, Shri Maheswar

Paliwal, Shri 
Paramasivan, Shri 
Patil, Shri D .S.
Patnaik, Shri B.C.
Prabhakar, Shri Naval 
Pratap Singh, Shri

Raju, Shri D.B.
Ram, Shri T .
Rao, Shri Muthyal 
Reddy, Shrimati Yashoda

Samanta, Shri S.C.
Samnani, Shri 
Sen, Shri A .K .
Shama, Shri K .C .
Shastri, Shri Lai Bahadur 
Shinde, Shri 
Singh, Shri D .N .
Singhvi, Dr. L .M . 
Subbaraman, Shri C.

Tiwary, Shri R.S. 
Upadhyaya, Shri Shiva Dutt

Venkatasubbaiah, Shri P. 
Vidyalankar, Shri A.N .

Yadab, Shri N.P.

Yashpal Singh, Shri

NOES
Kachhavaiya, Shri 
Kapur Singh, Shri

The motion was adopted and the Bill withdrawn.

WORKING JOURNALISTS (CONDI
TIONS OF SERVICE) AND MISCEL
LANEOUS PROVISIONS (AMEND
MENT) BILL—

( Insertion of new section 7A) by Shri 
C. K. Bhattacharya

Shri C. K. Bhattacharyya (Ralganj 
I beg to move:

“That the Bill further to amend 
the Working Journalists (Condi

tions of Service) and Miscellane
ous Provisions Act, 1955 be taken 
into consideration.”

Mr. Chairman: He can continue next 
time. The House stands adjourned 
till 11 a.m. on Tuesday the 12th March.

17.21 hrs.

Thr Lok Sabha then adjowmed till 
Eleven of the Clock on Tuesday March, 
12, 1963 jPhaiguna 21, 1884 (Saka) .


